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! IN THE CEMATRAL ADMINIBIRATIVE  TRIBWNAL
?i GUAHATI BENCHSGUUAHATI.
CRDERS _SHEET
APPLICATION NO. 3RS ,RLo|
Applicant (5) . %ﬁm Lore
-'RQSpondaﬂt(S)
S ) h-0.T Sowy
o Ad\IOCatBif’Dr the Rpplicants A FAD SN
\ M 13.C Paf)'\w{(
acvocate |for the Respondants 435, C/O\_S‘/C
Notes jof !the Registry i Uate ¢ Order of tha Tribunal | .’_
- E - k -
- % ’ 24.9.B1mt . Jesus notice as to why the application
| } ‘
his | applicatio i in form shall not.bg adm;ttad.‘aeturnable by two waakse
bot fot i~ (g CameaTtion i Mr.8.C.Pathak, learned Addl.CiGoSeCey acaapts
Petitive i & . o iited V*qf 1 ! notics on behalf of tha raspondants.
M PL [‘l’ >L) . € k; I uist on 11/10/01 for admission, Endlaxay
for Ks 53 dep \.ed vide  § ”
Endeavour shall be made to disposed of the sams
e lm/%p/&o i}c‘; S‘# ﬁ"l 9\’} i i
et .| at the admission stage.
. R it ) In the meantims, respondants are ordered
) gtrer.
i @éi:,:? 1 not to make furthar recovery From,tha.appliuants‘
J 5?5 Vski ' {n parsuance of the order dated 29th/30th
! Y\ { Auguat, 2001 until f‘u:gher orders
| n | ‘ ; ﬁ\_/\/\/
| /\/ i \ . \ L(';'%L\"VGL/\, “ Vice-éhairman '
/ ] | ‘ Naabor N ¥ ?
Ot f-‘LA)z'ZO-K\Lm'w/ apcl /Z‘/ﬁ i '

/Zﬁ cg‘[/% gﬂm F//m’%@r W7, {Ms&ﬁmc@n% o R

E

11.10.01 Mr A.Ahmed, learned counsel for _
| li1:.1':9 applicant. fairly stated that
‘there is no notification applying the
l;;»rc:nrj..'.sicaix of the Act in the NCERT,
which is the main respondent. In the

circumstances Mr Ahmed prays for
1withdrawal of the application with

\U‘- ,ym_‘:.a*r"f Km

Qliberty to file it in the appropriate
| ‘forum. Also heard Mr B.C.pathak,learned
'\‘ag‘) l . lAddl'COGQSOC'
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The application is dismissed
on withdrawal. Interim. order dated -
24«9.y-2001.‘ stands vacated.
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IN THE_CEQ}RQL'QDMINISTR&TIyE TRIBUNAL,

GUWAHAT I BENCH, GUWAHATI.
(AN APPLICATION UNDER SECTION 19 {F THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985

ORIGINAL AFFLICATION NO. LG oF 2e01.

Sri Someswar Gogoi & Ors.

sofRpplicants.

~Varsys—

Union of India & Others

o Respondents.

S1.No. Farticulars , Fage No.

1 Application 1 t”‘q;

2 ‘ Verificatimn —_——~ - \5

Ha Annexure-an *{ —_— ’éﬁﬁ\f7
4, Annexure-~R ~ ~ l%
d. | Annexure-QG - - - F%

b Annexure-D - - - QO

7

7. Annexdre—E —_ - ""IQJ
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CIN THE CENTRAL ADMINISTRATIVE TRIBUNAL, &)

GAUHATI BENCH AT GAUHATI. - . f:

(AN éPPLICQTIDN UNDER BECTIQN_I?VGF THE
CENTRAL ADMINISTRATIVE TRIBUMAL ACT, 1985.)

(ORIGINAL APFLICATION NO. 35 oF zoo:.

BEETWEEHN

81, Name o Designation
1

Mo.

11 &ri Someswar Bogoi. - Fersonal

Assistant

2]( 7 Mahendra Prasad Ram C hAssistant
31 ‘° Ehabendra Lal Nath u.D.C.

41 FKumari Parighmrafﬁyi@mlieh Steno~111

=1 Sri Mazirﬁl quue. ‘ ’ Driver

&1 e Yogendra Frasad Roy.k  -do-

71 c Narendra Chandra Roy o Fean

81 v Ram Lagan Roy : : Messeﬁgaﬁ
R A nghkhlaﬂ' , .. GBrade-~1IV

181 **  Taizuddin Ahmed 8 - Lpc

1131 " Rabi Raj Rai . e

,Allehe apﬂlicdﬁts are working in the
Office of the North East Regional
Institute of Education, Natibnal
Council of Educational FResearch and

-.Traihing, waai Road "Laitquhrah,.

Shillong~793003.

C Geoph



e

~Yaergues—-

13 Thé Union - m{ India, represented
Qy the Secretar#, 'Miniatry of
Human Resource and Eeveiwpment

Department, New Delhi.

21 The Secr@téry,v Natiormal "Council
of Educational Research and
Training, Shri Quruhindm_ Marg,

New Dalhiwllmmlb.

%1 The Officer on Special  Duty,
North East Regianal Ingtitqte o f
Edncatimn, National Courncil of
Educatiunal Research and Trai-~
PANG., Jowai Road ‘Laitumkhrahg
Shillong-79300%.

- Reépandehtm.
DETAILS OF THE AFFLICATION:

1) |  FARTICULARS OF THE BRDER AGAINST
WHICH THE AFFLICATION I8 MADE:

THi% épplication is made &gainst‘th@
impugned Order of recovery of payment of
Special Duty Allowance in short, (8.D.A.),
vide  Office  Order  No. F.2-18/99-2000-
NERIE/iQCCTT)/MTSC{&14m&1?/&23~63ﬁ dated 29th
szp bt b August 2001 issued by the office df

the Respondent No. =
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2) JURISDICTION OF THE TRIBUNAL
The  applicants declares that the

S Bubject matter of the instant applicétion i

within the jurisdiction of this Hon'ble.
) LIMITATION

The - applicant further declare that
the application is within the limitation

periadv prescribed under Section 21 of the

Administrative Tribunal Act, 198%5.

4 FACTS OF THE CASE :

4.1 That all the applicanté are citizens

of India and as such, they are Enfitled to all
the rightﬁ and privileges guaranteed under the

Constitution of India.

4,2 That .ygur applicants beg to state
that they are working under the Respondent No.
X as Et@ﬁograph@r~III; Pamn, LuDuC., U.D.C.
Fersonal Assistant, Drriver ., gto. They are

Central Government Emplmyeég belonging to

Group~"'C* and "D’ .

4,35 \ vThat your' abplicantﬁ' heg to state
that as the grievances and relief prayed in
this application are common, therefore, they
pray for grant of permiéaimn under Section 4

{(%i(a) of the Central Administrative Tribunals



[
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(Frocedure) rules, 1987 to move this épplicam

tion jointly.

4.4 That the Bovernment of India,

Ministry of Finance, Department mf.Expenditure
granfed certain improvements and Fac%litiéﬁ tq,
the Central vaérnment Civilian Employees of
the Central Bovernment serving in the states
and Union Terfitariea of North Eastern Region
vide Qffice Memorandum No. 2014/3/85-1V dated
14-12-198%3. In clause II of  the said m?{ic@

memorandum Gpecial (Duty) Allowance Was

granted to Central Bovernment Ciﬁilian
Employees, who have - all India Transfer

‘Liability at the rate of Rs. 20% of the baéic

pay subject to ceiling of Res. 4080/~ peér month
on posting to any station in the North Eastern
Fegion The relevant portion of the m%%icé
Memorandum dated 14.12.198% is quoted belez

k{(i1ii) Special (Duty) Allowance:

Central Government Civilian employee  who
have all India Transfer Liability will be
granted a Special (Duty) Allowance at the
rate of Rs. éSZ of ﬁaéiﬂ pay subjecf to a
ceiling of Rs. 400/ - per month on pméting
to any station in the North East Region.
Such of these emplmy@eé who arevaxemptéd
from payment of Income Tax, will however
not be eiigible for the Special (Duty?
‘Allowance, Special (Duty) Allowance will

be in addition to any Special FPay and for



allowances already being drawn subject to
the condition that the total of auch

Special {Duty) fllowance plus Bpecial

Deputation (Duty) Allowance will not

puceed Fi 488 /- pre month. Special
Allowance like Special Compensatory

(Remote) Locality 'Allowance, Construction

Allowance and Froject Allowance will e

drawn separately.»

a6n Extract of Office Memcrandum dated
14~-12-198% and Office HMemo dated @1~
12-1988 are. annexed hereto and the
same arg marked 55 Annexsure— A & R

respectively.’

4.5 That vour applicants beg to state

that - with reference to the said Uffice

Memorandum dated 14-12-83 and B1-132-88 the
applicants have approached t he appropriate
auwthorities for payment of Special (Duty)

Allmwance in terms of O0Ffice Memorandum Dated

14-12-8%  and B1-17-88 as the applicants

fulfilled the criteria laid down in the D¥fice
Memo. . Dated 14-12-83  and Bi-13-88. They
demanded for payment of Special {(Duty)
Allowance. Accordingly the authorities paid

the Special Duty Allowance to the applicants.

4.6 " That the present applicants beqg to
state that they are saddled with ‘All India
Transfer liability in terms of their offer of

appointment and with thee said liabilities




_L‘,

they have received: the offer of appointment
and joined the seryice,of”the respondents. Be
it stated  that, they are liable to be.
transterred outsidé the North Eastgrn'ﬁegion.
Theréfora, the applidaﬁts are in practice
saddled witﬁ all India'Trénsker Liability and
in terms of Office Memorandum dated 14~12~1983
they are legally entitled for grant of Special

{(Duty) Allowances.

4.7 .,' That vour applicants beg state that

the Respondents Mo. 3 issued the impugneq

Df*iée - Order No . F.2-10/99-20080-NERIE/
(ACCTT)/MIBC/614-617/62753-635 . dated o 29th
VET L August 2081 to recover the amount of

Special Duty Allowancé which has b@eﬁ paid to

‘the applicants from 20-89-1994 to %i-08-2001

from the  applicants” manthly Fay: from
September, zmmi till recovery is.completed.'ﬁs

5uch,"'the abplicanta have compelled to

- approach this Tribunal for sedking justice.

Annexure-C is the photo lcopies of

. Gffice Order No. F.2-10/99-2000-
NERIE/(ACCTT)/MISL/ 614-617 /623-633
 dated 29th /30 YN August 2001 issued

by the office of the Respondent No.

I'_.-.]

4.8 That the appliténts beg to state thaf
the payment of Special (Duty) Allowance is
made to the applicants with effect from @1-11-

198% avr 4rom the respective dates of their



jmihing in- this .Depathent. The payment of - -

Special {Duty) ARllowance is made to the
éppliﬁanté only.after full gatisfagtimn af the
Respondents. HNow the ﬁ&spdnd&ntayhav& issueq
thé recovery  order of Special (Duty) ﬁllpf

wance. Ag such, the act of the respondents is

arbitrary regarding recovery af payment . of .

Special Duty Allowance. As such, the Hon'ble
Tribunal  may be pleased to direct . the

Respondents not to may any recovery .of any

amount of the Special (Duty) Allowance which

applicant.

4.9 - That your applicants bheg fd state

has - been paid by ‘the Respondents to the

that similarly situated persons have also

approached this Hon'ble Tribunal for not to

recover the Special Duty CAllowance amopunt

this HMon'ble Tribunal vid@ its COmmon judgm@nf

and order passed in O.A. No. 149/59 and others

similar Cases on 22~12“2B@@ directed ' the-

Respondents not to mak e any recovery of
Special Duty Allowance., In case, any amount on
account of payment of Special Duty Allowance

has been recovered/withheld from retirement

ﬁueﬁ¥ the same shall Se refunded/released to

the applicants dmmediately. : ' cor

Annexure-D is the 'phatucgpy o f
“judgment . and order passed by the
Hon'ble Tribumal in 0.6. No. 149/99

and others.

which has been paid by the FRespondents 'énd-
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4.1@ That vour applicants beg to astate
that the Hmn’bla Bupreme Court oFf India in the
case  lUnion of India and others esVersus-
Beological Survey oF India Emplovees
Aﬁgmciatign and others vide their judgm@n#
passed in Civil Appeal No. A208-831% (arising
out of SLF No. 124350~-05/792) dated @07-09-199g
have directed +the appellants, i.e., Union ot
India and others that Tthe appellant will not, -
be entitle to recover any part of pavyment o4
Séédiﬁl 'Duty Qllo@ance already made to the
concerned employeegu '
Annexure-—F is the photmc@py of
Judgment and order - dated ‘f tf1 
Septemberg 1998 pasged‘by the Hon'ble
Bupreme Court vin - Civil Appeal . No.
BlBB-8215 (arising out éf SLF Nao.

12450~-55/92) .,

4,11 ) That vour applicants beg  to state

that the Hon'ble Tribunal may be pleased to

S stay the impugned order of recovery  issued

under Office Order. No. F.Z2-10/99-2000~
NERIE/(ACCTTY /MISE/ bla-&17 FO2E~LTH dated
29th /3R tr‘-August ARBL issued by the office

. of the Respondent No., 3 ae interim measure and

further be pleased to cet aside and quash the

above said Hffice Qrder,

4.121 That vour applicants submit that they

are low paid Central Government Emplwyees and
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it is not possible for them to refund the

Special Duty Allowance after a decade.

4.173 That ymur applicants submit | that
there is nm‘mtﬁer alternative remedy and the

remady sought for i%.g?anted would be Jjust,

-adequate'and.p#bpar.

4,14 ‘That this application is filed bona

fide and fmf tﬁe cause of Jjustice.

) . BROUNDS FOR RELIEF WITH LEBQL’

FROVISIONS »

Ha.11 For that  on' the P& S ON and facta
which are narrated above the action
- of the Respondents i prima facie

t illegal and without jurisdiction.

Sanl For that thav action af ~the
- Respondents are mala fide and illegal

and with a motivé b@hind; As 5Qch,‘

the impugned order of recmvery. 15

liable to be set aside and guashed.

]
T i
"]

For that. the Regbmndanta have paid
the Hpecial (Duty)’ Allowance to .thé
applicants after being full satis-
faction with  their  eligibility
‘criterién Also in terms of the Office
Memorandum dated 14-12-8% and Office

Memo., Dated @1-12-88 issued by the

Ministry of Finance, Government of
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India. Hence. the impugned recovery
order of Special Duty Allowance is

mala fide, illegalv‘ and without

Jdurisdiction.

For that the payment o f Special

(Duty) Allowance was not obtained by

the applicants by any fraudulent

Ameana but the Respondents after

finding them eligible, paid the
bSpecial (Duty) Allowance to the

applicants.

For that that the applicants are
having practically A11 India transfer
liaﬁility. As such, they are legally
entitled , to draw the Special (Duty)
Allowance as ﬁer Office HMemorandum

dated 14-12-83 and B1-12-83.

For that the order issued in terms of

Cimpugned Office QOrder No. Fo.d-18/99~

ZBOONERIE/(ACCTTY/MISE/ &14?&17

/623-633 dated 29th /3@t P aAugust

2001 issued by the office of the
Resﬁmndent No. 2 is without following

any established procedure of ruies

and law.

For that similarly situated DeErsons
wha are working in the same Office
have already been given the reliefs

but the Respondents have not given
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the ©ame reliefs to the instant‘
applicants. (43 such, the impugned
order ig bad in the eye of law and

B also not maintainable.

E,Qj ‘ For that being & model Empimyew the
‘Reﬁpmndentg can nmf dﬁny‘ the same
benefite to the instant applicantﬁ'
which* have béen_ granted to ther
>&imila#1y %ituatea persons. M8 such,

the Regpgnd@nts' should extend this

benefit to the instant applicants

without approaching this Hon 'ble

Tribunal.

i

L2 For that in ahy view of the matter
the action of the Respondents are not

t

sustainable in the eye of law.

‘The applicants crave leave of this
Hon 'ble Tribunal to advance further grounds at

the time of hearing of instant application.

&) 'DETATL REMEDY EXHAUSTED:

Thatvlfh@r@ is no other alternative
énd efficacious remedy avaifahle to | the
applicants except invoking the jur;adictioﬁ of
this Hon'ble Court under Section 19 of the

. Administrative Tribunal Act, 1985.

7) . MATTERS NOT FREVIOUSLY FILED OR
FENDING EEFORE ANY OTHER COURT:



The ‘applicants further declares that

they have not filed any application, Wit

\

petition or ‘suit in respect of the subject

matter of the instant application before any

other court, authority or any other bench of

this Hon'ble . Tribunal  nor any such,
application, writ petition or suit is pending

before. any of them. - . )
8) RELIEF FPRAYED FOR:

Under the facts and circumstances
stated above vyour lL.ordships may ‘be
pleased to admit this petition and
show cause as to why the impugned
récovery order vide Office Order No.
! F.2-10/99-2000-NERIE/(ACCTT) /MISC/
1614-617  /623-633 dated 29th s3pt h
August 2001 issued by the office .of
the Hasﬁmndent No. 3 ‘shouid not be

guashed and after hearing Ehe parties

your Lordships may be pleased'tm pass
following reliefs:

8.1 The impugned Office Order No. F.2-

1@/99~2@@@~NERLE/(QCCTT)/MISC/ 614-

617  /b62E~6EE dated 29th /zp b

' August.?@ﬂlﬂisauad by the office of

the Respondeﬁt No. X may be set aside

and quéshed at Annexure-C.
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: application

interim order:

F.1)

. 12 .

11)

14

To pass any other order or orders as

deem fit and propBr by the Hon'ble
Tribunal. ‘ '

Cast of the applicétion.
INTERIM ORDER FRAYED FOR:

Fending  final decision of  this

the applicants seek . issue of the

That the ' Hon'ble Tribunal ‘may be

pleased to stay the impugned order of

recovery vide O0Office Order No. F 2=

n L

1@/99;2898~NERIE/(QCCTT)/MISC/

b14—
| 617 /2T -63E dated 29th /zp Boh

August 2001 issued by the

office of
the Respondent Ng. 3

AFFLICATION IS FILED THROUGH ADVOCATE.

FARTICULARS OF I.P.O./BANK DRAFT

imnbmm.gkmf[wgﬁm’763;9@qz7'
Date of Igsue . 9.8 2¢0 |

Is&ued from B C;QML&ACE _ -
Fayable at 2 CL ?Qv.Ck“&qur,.

LIST OF ENCLOSURES s

As stated in index.

~Verificatimw.



Verification

I. 8Sri Someswar . Gogoi, ﬁarsanal
Aﬁsisiant'warking in the Noffh East Regional
nstituta. of Educatimny National Council of
Educational Resea%éh and Training, Jowai_ﬁoad
Laitumkhrah, Shilibng*??ﬁ@@ﬂ I am the

applicant No. 1 of the instant appllcatlnn and

as such I am authorised by other applicants top

5lgn this verification and o verify 'the
Etatementa made in accompanying application
and in paragl aphs "(1’}“\\'@ (g ) [\‘S Ge C C‘ %

éq ]\ are true to my Lnowledge and'

those made in paragraphs (., L‘ (_1 7/ C\ q

C1r[o ‘are true to my 1nfmrmat10n b91ng

matter of records and which I believe to bhe

true and those made in paragraph 8§ are true to
hy legal advige and I have not Suppressed any

materiai facts.,

I signed +thig verification on thig

dayzc\’ﬂ\ of?arw <001 at Guwahati,

SomsS oo Gues,

Declarant,
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7 9= Amygkﬁ"—%ﬁ -
| NORTH EAST RBGIONAL INSTITUTE OF EDUCATION ¥ ;
#";'1.4, “NATIONAL CCQUNGCIL OF EDUCATIONAL RES BARCH AND TRAINING a l!‘
g JONAL ROAD: : LATTUMKHRAH: :SHILLONG ; 798003 |
"/*; ' : ‘ t’(
F+2-10/99-2000~NERT £/ (ACCTT) /M15 G/ 6/~ Dated:29th August 200l |
R R ) 20 ]
' OFFICE ORDER ‘ ‘ Y
In persuance of Council's instruetions received
Vide letter No.F, 15-1/2000~EC dated 12/03/2001 alongwith a
COPy of the D.O.letter No.11(28),'97-E,11(B) dated 15-08-2000 SN
issued by the Gou&.of-India,Ministry of Finance,Department 1
of‘Expenditure,New Delhi and again Council's instructions
received Vide letter No.F/Misc/IAC/Acctts/2001/386 dated
30-7-2001 the payment of Special Duty Allowance may be stopped
from the month of August 2001 in respect of following ineligible ‘
employees of NERIE(NCERT) Shillong and recovery of the SDA paid
to ineligible officials after 20.9.94 to 314t July 2001 may
"also be made from the month of September 2091, . ‘
R A Y S S *"=0ka’JTﬁtq L
);ihv 'ﬁ,,:: -‘f,‘ 14 “Et')‘JQ.&Q.\(ﬁ\’ / W _{7’ C[A,MCD& i
BRSNS N RS U Sty et %(‘ ) U.Konwar) -
. Shirt T AN Vg ,'(1x& ‘ZOfé%; ficer on Special Duty . : 7
' nL o, S A P Ll ;L-‘a: : :i)i' , T Yy Sk
' ‘“r-'COPY.-;w:—ﬂ%!!=%3x&%:/‘ﬁm«?jﬁ\y-xf¢uQ(S C A ‘
Ay E CaR T =l S 2V A F L i € L. ! 'i ¥
Aiee Wk L1 Acadent s L% I M.K.Mishra, Reader in English \V .
0% ‘ . . NERLE,Shillong - 8)3\0W.r15:
I TG
g e g L. Sri.S,Gogot, P.A,NEHIE,Shill‘ong %%g- A
. Qﬁg\‘b 24 Sri’.MoP.Ram,Assistant,NERIE Shillong V’ﬂ\ o E
| 3¢ Sri.B,L.Nath,UDG, NER}E Shillong 277 .  ~E&
4.Km.P.Syiemlieh,StenonGd-III,NERIE SthPOngé%;yg;
5. Sri.RoRoRai,LDC' NEME’Shillong H—(' |.\6'L\ /““‘{"{ 'ﬁ
6+ Sri.M,Haque, Driver,NERIE Shiliong . » T S
Te 3ri.Y.P.Roy, Driver. NERIE Shillong %;;50} 3
8. Sri.R,L.Roy, Messenger,NERIE Shilighy A , b
9. Sri.N,C.Roy, Peon, N EShillongd/w/G‘ B 5
10, Sri.J.S.Nongkhlaw,Security Guard 79K Jon B
: . NERI E Shillong -~ R
11, Sri.T Ahmed, Night Chowkidar and now :
deputation as L.D.C. in the 0/0
Director of CensusOperation,Assam Guwa
12, Accounts Assistant,NERI%\go taking hati
necessary action \%//2 thly, A
x/LSf/E?;;ce Order File N ey
14, Accounts File :
15, Shri.A.K.S.Pillai,Senior Accounts Officer,
. Accounts Branch,NCERT,New Delhi-l16
with reference to his latest letter
‘ No, F/Misc/IAC/Acctts/ZOO.L/386
WO dated 30/7/2001 for information.
///>k X
\ W‘r



™

b

B )

PRYYS R

- 25 - ) L
| ININERURE 73

FORM' NO. 4 )
3 ( See-Rule42) - :
ln The Central Administrative Tribunal o
GUWAHATI BENCH : GUWAHATI '
{‘ ORDER |SHGET | . S
'C\ on': APPLICATlON NO [ € ortss=" 7/ |

qendl Rads, Eisd-e

~!/"“5‘

U~

|
; o
'{4,;; ~Applicant(s) |
!YE : P ! ! : - ‘
4 ‘Respondent(s) U.o- b db"g ' | o '
i;*-" by - § ]
‘;%:‘: Advocate for Ap‘plicant(s)' M. A ﬁ hme
Aoy . '
LA ' %
i‘ ;Advocate for Respondent(s) < _gCHMLL . {
g . @aapC G S ¢ |
e , '
e ~ " ! Sy
pre o i / Co ;
f” »':) tg N
.
Date { Ofder of the Tribunal
"), ST I
22,5,01 . % Hoard Ar, Adil Ahmed, lesrned counsel
f’or the applicant and Mr, Be C, Pathsk,
Addl. CeG oS c. for the raspondenta,
i Tha prasent case i3 sguerely coverad
by the judgment and order rendcrod by the
Tribunal ijha sorios of 0.A.1a9 of 1999 and .
17‘uu0h o.nts including D.A.244 of 97 and
. 75'{0\’ 98e In that vieu it 4is ordersd that
tecovary off the S0A,already pald to the
21y Jap licant :!.lao, is not bo be racoversd, i
the Lilhithe lightuofuthe judgasnt imentione
- od [abovo, the 0.A. 1o partly allowed snd
i6) the respondpnts are ditected not to make !
any recovery Prom the amount of SDA alrudy’
j 3 p’aid to tha]npplicmnt. : N 2T
o |7 [ Cagmasfien et in obinnioian sn thang -
oy geStion Hefest 1y ie... | tiona: mndn appva. the. applicn_ttiin .:;:mde :
AT candy | mn B4 mlt iﬁ;l’i‘* ,dimpomuti- dw.,.:ltd ncoats, /. L |
antvat AdminiLioiive T'!::n... :Z\T‘: '*"“.‘}'{ e L et e e
Guj:i‘jﬁ ’;;L:?ﬁ g:fwt,\,,w ‘ Sd/VICE CHAIRMAN

Sd/MEMBER (AUm)
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IN THE SUPREAE COURP O Ianra
CIVIL APPELLATE JURY 5010717 CN
CIviL APPEALNO 8308au415 .
(Arising out ot S.L-I‘HNO.l21r10-55/92)

Unlon OFf India & Org sesvsvaanpallagy g

! -'/q LSU S

Gaalogieal SMevey of lndia
Znployeesg Agsuciat] g o Uthy tereve e I8y lant

DAD B R

Delay Cendoneg
Leavae grantegd

Mr. p.x, Coswami , leamad fAenfoy;
for Geological Survey or In
Mr. s.K. Nandy, Advoca
in all the mattery,

Coun gel dppearg
dla Dnployeey Asgoclaticm and
te, appears for the other respondarnt g

It appearsy to
ployees of the Gaologlcal Survey of
India wore initia?]y appolnten With an a1y India trangfap
Liakitity, SUb:mqucn'c?y Yovernmant af Indla
that clags ¢ and p Miploveesy should not be

all Indin tranafoy
of Group C ang L. emplo-
the sSpecia) Duty Allowance

iployeeg having a1} Indla
t rangfer liability 15 not to pa

D enpluyees of the Geolagic:
of tho regien in which they are Posta

of India and Otherg Ve Vifjay Kumar 4

o~ - -
'

Accordﬁggly, the 1mpugﬁed Order {3 get 3sglde, to
‘however, direct that the appallant wil) 1ot be entitleq to
recover any part of paytent of Spouinl m

Uy Allowance alranQy
mades to the Caoicermed enploveny,

APpEala dre accordingly
disposed of, —— ’

New Delng,

September 7, 199g }§i/;& 54/~
\ o\

H ( G.N. Roy )

—



